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… 

CORAM:   HON’BLE MR.  SANJEEV KAUSHIK, MEMBER (J). 

HON’BLE MRS. P. GOPINATH, MEMBER (A). 

… 

  

1. Pardeep Kumar (Retired MTS) age 61 years, son of Parkash Chand 

resident of Village Sharif Chak, Tehsil and District Pathankot. 

2. Hans Raj (Retired MTS) age 63 years son of Sansar Chand, resident 

of H. No.B-X 283, Badhroa Road, Tehsil and District Pathankot. 

3. Udish Kumar (Retired MTS) age 61 years, son of Sansar Chand, 

resident of H. No.1727, Ward No.4, Mohalla Rajrian, Pathankot. 

 

All Group-D.  

 … APPLICANTS 

VERSUS 

 

1. Union of India through the Secretary, Department of Posts, 

Government of India, Dak Bhavan, Sansad Marg, New Delhi. 

2. Chief Post Master General, Punjab Circle, Department of Posts, 

Sandesh Bhawan, Sector-17 E, Chandigarh. 

3. The Superintendent, RMS “I” Division, Jalandhar-144001. 

 

  … RESPONDENTS 

 

PRESENT: Sh. Amandeep Singh Manaise, counsel for the applicants. 

  Sh. Ram Lal Gupta, counsel for the respondents. 
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ORDER (Oral) 
… 

SANJEEV KAUSHIK, MEMBER (J):- 
 

1. Present M.A. has been filed for modification of the order dated 

28.05.2018 whereby the O.A. was non-suited on the ground that no 

relief can be granted against reply to a legal notice, which is not in the 

form of an order. 

2. Learned counsel for the applicants requested that let a direction be 

issued to the respondents to pass a final order so that they can 

challenge that before Court of law. 

3. Issue notice to the respondents. 

4. Sh. Ram Lal Gupta, Advocate, who is present in the Court, appears 

and does not object to prayer made in the M.A. 

5. Accordingly the M.A. is allowed.  Order dated 28.05.2018 is modified 

and be read as “Directions are issued to the respondents to pass 

an order on claim of the applicants and communicate the same 

to the applicants within a period of four weeks so that they can 

challenge it before a Court of law.” 

6. M.A. stands disposed of accordingly. 

 

 
 (P. GOPINATH)                         (SANJEEV KAUSHIK) 

    MEMBER (A)                                             MEMBER (J) 
 

Date:   26.09.2018. 
Place: Chandigarh. 

 
`KR’ 


